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Thursday, March 15, 2018/Phalguna 24, 1939 (Saka) 
 
 
  

  

The Lok Sabha met at Eleven of the Clock 

 

  

 

[HON. SPEAKER  in the Chair] 
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…(�यवधान) 

11 01 hrs 

(At this stage, Shrimati V. Sathyabama, Shrimati Kavitha Kalvakuntla,  Shri Y. 
V. Subba Reddy, Shri Kodikunnil Suresh, Shri Ram Mohan Naidu Kinjarapu 
and some other hon. Members came and stood on the floor near the Table.) 
 

… (Interruptions) 
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11 01 ½ hrs 

ORAL ANSWER TO QUESTION 
 

HON. SPEAKER: Q. No. 281 – Shrimati Hemamalini. 

… (Interruptions) 

 
(Q. 281) 

SHRIMATI  HEMAMALINI : The hon. Prime Minister has launched the 

Pradhan Mantri Awas Yojana on 20th November.  This scheme will be a 

milestone in the Mission “Housing for All” by 2022.  How many beneficiaries 

have been identified under the Pradhan Mantri Awas Yojana in Mathura district 

of Uttar Pradesh? And how many houses have been completed in Mathura 

district under this scheme so far?  

�ी राम कृपाल यादव : अ�य� महोदया, माननीय सद�या ने यह जानने क� कोिशश क� है िक 

अब तक िकतने मकान बना िदए गए ह� । �धानमं�ी आवास योजना िवगत दो वष�  म�  �ारभं  कर  

दी गई थी ।  माननीय �धानमं�ी जी ने उ�र �देश के आगरा  ...( �यवधान) म� �ारभं िकया था 

और तब से जो मकान म� पैसे आवंिटत िकए गए ह�  और �धानम�ंी आवास योजना के अंतग�त जो 

मकान बनाए गए ह�, वे िन�न �कार ह� ।  क� � सरकार �ारा जारी रािश 38.412 करोड़ �पये, जो 

िनधा��रत ल�य था, वह 95.42 करोड़ �पये था । लाभाथ� और लाभक� का अब तक जो पजंीयन 

ह�आ, वह 90  …( �यवधान) 

माननीय अ�य�: �ी अनंतकुमार । 

रसायन और उव�रक म�ंी तथा ससंदीय काय� म�ंी (�ी अन�तकुमार) : अ�य�ा जी, म� आपके 

�ारा कां�ेस, िवप� और अ�य पािट�य� से इतना ही िनवेदन क�ंगा िक वे वैल म� न रह�। व ेकृपया 

अपनी जगह पर जाए ंऔर हाऊस चलने द�। …( �यवधान) 
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यह महापचंायत है । …(�यवधान) हम पहले िदन से िनवेदन कर रहे ह� िक ब�िकंग 

सम�याओ ं से ले कर सभी िवषय� के बार े म�, चाहे �पेशल �टेट्स हो, चाहे �पेशल पैकेज हो, 

कावेरी का इ�य ुहो, हर इ�य ुके बार ेम� चचा� करने के िलए सरकार तैयार है। …(�यवधान) लेिकन 

यिद सभी स�माननीय सद�य, कां�ेस और अ�य पाट� के सद�य वैल म� आ जाएगें, ऐसे ही 

गितरोध पैदा कर�गे तो इस महापचंायत म�, लोक सभा म� हम अपना ि�या-कलाप नह� चला सकते 

ह�। …(�यवधान) इसीिलए म� िफर एक बार आपके �ारा िनवेदन करता हूॅ ंऔर आपको ध�यवाद भी 

देता हूॅ,ं �य�िक जब सदन 06 तारीख से शु�  ह�आ, तरुतं आपने सव�दलीय बैठक बलुाई । 

…(�यवधान) उस बैठक म� आपने िनवेदन िकया। …(�यवधान) सरकारी प� के नाते हमने भी 

पहले ही िदन से कहा िक हर िवषय के बार ेम� चचा� करने के िलए हम तैयार ह�। …(�यवधान) एक 

बार िफर म� पूर ेसदन क� तरफ से िवप� और बाक� पािट�य� से िनवेदन क�ंगा िक वे वैल से अपनी 

सीट पर जाए ंऔर सदन चलने द� । …(�यवधान) 

HON. SPEAKER: No, I am sorry. 

… (Interruptions) 

HON. SPEAKER: The House stands adjourned to meet again at 12 o’clock. 

11 06 hrs 

The Lok Sabha then adjourned till Twelve of the Clock. 
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12 00 hrs 

The Lok Sabha re-assembled at Twelve of the Clock. 

(Hon. Speaker in the Chair) 

… (Interruptions) 

 (At this stage, Shrimati V. Sathyabama, Shri Thota Narasimham, Prof. 
Saugata Roy, Shri Gaurav Gogoi, Shri B. Vinod Kumar and some other hon. 

Members came and stood on the floor near the Table.) 
 

… (Interruptions) 

 

माननीय अ�य� : माननीय सद�यगण, मझु ेिविभ�न िवषय� पर कुछ सद�य� से �थगन ��ताव 

क� सूचनाए ं �ा� ह�ई ह�। मामले मह�वपूण� ह�, िफर भी आज �यवधान डालना अिनवाय� नह� है, 

इसिलए म�ने �थगन ��ताव क� िकसी भी सूचना को अनमुित �दान नह� क� है।  

…(�यवधान) 
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12 01 hrs 

PAPERS LAID ON THE TABLE 

 

HON. SPEAKER: Now, Papers to be Laid on the Table. 

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND 

SPORTS AND MINISTER OF STATE IN THE MINISTRY OF INFORMATION 

AND BROADCASTING (COL. RAJYAVARDHAN RATHORE (RETD.)): I beg 

to lay on the Table: 

(1) A copy of the Activity/Post Games Report (Hindi and English 

versions) on 12th South Asian Games, 2016.  

(2) A copy of the Accounts (Hindi and English versions) of the 

Organizing Committee 12th South Asian Games, 2016, for the period 

from 29th August, 2015 to 31st March, 2017, together with Audit 

Report thereon. 

(3) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Organizing Committee 12th South 

Asian Games, 2016, for the period from 29th August, 2015 to 31st 

March, 2017.  

                          (Placed in Library.See No.LT 8896/16/18) 
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND MINISTER 

OF STATE IN THE MINISTRY OF SHIPPING (SHRI PON 

RADHAKRISHNAN): I beg to lay on the Table a copy of the Notification No. 

S.O.767(E) (Hindi and English versions) published in Gazette of India dated 

22nd February, 2018, appointing the 1st day of April, 2018 as the date on 

which the Admiralty (Jurisdiction and Settlement of Maritime Claims) Act, 2017 

shall come into force issued under sub-section (4) of Section 18 of the said 

Act. 

                                    (Placed in Library.See No.LT 8897/16/18) 

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI 

JAYANT SINHA): I beg to lay on the Table a copy each of the following 

Notifications (Hindi and English versions) under Section 14A of the Aircraft Act, 

1934:- 

(1) The Aircraft (First Amendment) Rules, 2017 (Hindi and English 

versions) published in Notification No. G.S.R.66(E) in Gazette of 

India dated 24th January, 2017, together with an explanatory note. 

(2) The Aircraft (Seventh Amendment) Rules, 2017 (Hindi and English 

versions) published in Notification No. G.S.R.832 (E) in Gazette of 

India dated 5th July, 2017, together with an explanatory note. 

(3) The Aircraft (Eleventh Amendment) Rules, 2017 (Hindi and English 

versions) published in Notification No. G.S.R.1358 (E) in Gazette of 

India dated 1st November, 2017, together with an explanatory note. 
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(4) The Aircraft (Ninth Amendment) Rules, 2017 (Hindi and English 

versions) published in Notification No. G.S.R.1171 (E) in Gazette of 

India dated 20th September, 2017, together with an explanatory note. 

                          (Placed in Library.See No. LT 8898/16/18) 

 

व� म�ंालय म� रा�य म�ंी (�ी अजय ट�टा): महोदया, म� िन�निलिखत प� सभा पटल पर 

रखता ह�:ं- 

(1)  (एक) नेशनल इं�टीट्यूट ऑफ फैशन टै�नोलॉजी (िडजाइन मैनेजम�ट टे�नोलॉजी), 

नई िद�ली के वष� 2016-2017 के वािष�क �ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी 

स�ंकरण) तथा लेखापरीि�त लेखे।  

(दो)  नेशनल इं�टीट्यूट ऑफ फैशन टै�नोलॉजी (िडजाइन मैनजम�ट टे�नोलॉजी), 

नई िद�ली के वष� 2016-2017 के काय�करण क� सरकार �ारा समी�ा क� एक �ित 

(िह�दी तथा अ�ेंजी स�ंकरण)। 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवल�ब के कारण दशा�ने 

वाला िववरण (िह�दी तथा अ�ंेजी स�ंकरण)। 

                                (Placed in Library.See No.LT 8899/16/18) 

 

(3) के��ीय रशेम बोड� अिधिनयम, 1948 क� धारा 13 क� उपधारा (1) के अतंग�त 

िन�निलिखत अिधसूचनाओ ंक� एक-एक �ित (िह�दी तथा अ�ेंजी स�ंकरण):- 

(एक)  का॰आ॰ 3997 (अ) जो 21 िदस�बर, 2017 के भारत के राजप� म� �कािशत 

ह�आ था तथा िजसके �ारा सद�य सिचव, के॰रे॰बो॰ को 06.11.2017 से 3 वष� 

क� अविध के िलए के॰रे॰बो॰ के सद�य के �प म� काय� करने के िलए नामिनद�िशत 

िकया गया है। 
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(दो) का॰आ॰ 489 (अ) जो 1 फरवरी, 2018 के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा �यि�य� को अिधसूचना क� ितिथ स े3 वष� क� अविध के िलए 

के॰र॰ेबो॰ के सद�य के �प म� काय� करने के िलए नामिनद�िशत िकया गया है।  

 

(तीन) का॰आ॰490 (अ) जो 1 फरवरी, 2018 के भारत के राजप� म� �कािशत ह�आ था 

तथा िजसके �ारा 21.12.2017 को सभा �ारा िविधवत ्िनवा�िचत डॉ॰ महे�� नाथ 

पांडेय, ससंद सद�य (लोक सभा) को 21.12.2017 से 3 वष� क� अविध के िलए 

के॰र॰ेबो॰ के सद�य के �प म� काय� करने के िलए नामिनद�िशत िकया गया है। 

                              (Placed in Library.See No. LT 8900/16/18) 

 

सड़क प�रवहन और राजमाग� म�ंालय म� रा�य म�ंी, पोत प�रवहन म�ंालय म� रा�य मं�ी 

तथा रसायन और उव�रक म�ंालय म� रा�य म�ंी (�ी मनसुख एल. माडंिवया): महोदया, म� 

िन�निलिखत प� सभा पटल पर रखता ह� ं:- 

(1) इंिडयन रोड का�ेंस, नई िद�ली के वष� 2012-2013 और 2013-2014 के वािष�क 

लेखाओ ं क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण) तथा उन पर लेखापरी�ा 

�ितवेदन। 

 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवल�ब के कारण दशा�ने 

वाले दो िववरण (िह�दी तथा अ�ेंजी स�ंकरण)। 

                                  (Placed in Library.See No. LT 8901/16/18) 
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(3) रा��ीय राजमाग� अिधिनयम, 1956 क� धारा 10 के अंतग�त अिधसूचना स�ंया 

का॰आ॰440 (अ) जो 31 जनवरी, 2018 के भारत के राजप� म� �कािशत ह�ई थी 

तथा जो राज�थान रा�य म� रा��ीय राजमाग� स�ंया 76 (िपंडवाड़ा-उदयपरु और 

िच�ौड़गढ़-कोटा-बारा-ंराज�थान म�य�देश सीमा ख�ड) के �यो�ाओ ंसे वसूल िकए 

जाने वाले श�ुक� क� दर� के बार े म� है, क� एक-एक �ित (िह�दी तथा अ�ंेजी 

स�ंकरण)। 

                               (Placed in Library.See No.LT 8902/16/18) 

 

                                                   ___________ 
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12 02 hrs 

RAILWAY CONVENTION COMMITTEE 
21st to  23rd Reports 

 

�ी भतृ�ह�र महताब (कटक) : महोदया, म� रले अिभसमय सिमित के िन�निलिखत �ितवेदन 

(िह�दी तथा अ�ेंजी स�ंकरण) ��ततु करता ह�:ँ- 

(1) ‘रले अवसंरचना म� सरकारी िनजी भागीदारी (पीपीपी) के अवसर� क� तलाश के बार ेम� 

सिमित के 11व� �ितवेदन म� अतंिव�� िट�पिणय�/िसफा�रश� पर सरकार �ारा क� गई 

काय�वाही’ सबंंधी 21वां �ितवेदन (16व� लोक सभा) । 

(2) ‘भारतीय रले म� ह�रत ऊजा� पहल� के बार े म� सिमित के 12व� �ितवेदन म� अतंिव�� 

िट�पिणय�/िसफा�रश� पर सरकार �ारा क� गई काय�वाही’ सबंंधी 22वां �ितवेदन 

(16व� लोक सभा) । 

(3) ‘मानव रिहत समपार� पर सरं�ा �ावधान� के बार े म� सिमित के 15व� �ितवेदन म� 

अतंिव�� िट�पिणय�/िसफा�रश� पर सरकार �ारा क� गई काय�वाही’ सबंंधी 23वां 

�ितवेदन(16व� लोक सभा)। 
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12 02 ½ hrs   

STANDING COMMITTEE ON HEALTH AND FAMILY WELFARE 
108th  Report 

 

डॉ0 सजंय जायसवाल (पि�म च�पारण) : महोदया, म� आयषु मं�ालय क� अनदुान� क� मांग� 

(2018-2019) के बार ेम� �वा��य और प�रवार क�याण सबंंधी �थायी सिमित का 108वां 

�ितवेदन (िह�दी तथा अ�ंेजी स�ंकरण) सभा पटल पर रखता ह�।ँ 
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12 03 hrs 

STATEMENTS BY MINISTER 

(i)(a) Status of implementation of the recommendations contained in the 
7th Report of the Standing Committee on Rural Development on Demands 

for Grants (2015-16), pertaining to the Department of Land Resources, 

Ministry of Rural Development 
 

�ामीण िवकास मं�ी, पचंायती राज म�ंी तथा खान म�ंी (�ी नर�े� िसहं तोमर) : महोदया, म� 

िन�निलिखत व��य सभा पटल पर रखता ह� ँ  भू-ससंाधन िवभाग, �ामीण िवकास मं�ालय से 

सबंंिधत अनदुान� क� मागं� (2015-16) के बार ेम� �ामीण िवकास संबंधी �थायी सिमित के 7व� 

�ितवेदन म� अतंिव�� िसफा�रश� के काया��वयन क� ि�थित। 

  

                                    
 Laid on the Table and also placed in Library, See No. LT 8903/16/18. 
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(b) Status of implementation of the recommendations contained in the 
22nd Report of the Standing Committee on Rural Development on 

Demands for Grants (2016-17), pertaining to the Department of Land 

Resources, Ministry of Rural Development 
 

�ामीण िवकास म�ंी, पचंायती राज म�ंी तथा खान म�ंी (�ी नर�े� िसहं तोमर): महोदया, म� 

िन�निलिखत व��य सभा पटल पर रखता ह� ँ  भू-ससंाधन िवभाग, �ामीण िवकास मं�ालय से 

सबंंिधत अनदुान� क� मांग� (2016-17) के बार ेम� �ामीण िवकास सबंंधी �थायी सिमित के 22व� 

�ितवेदन म� अतंिव�� िसफा�रश� के काया��वयन क� ि�थित। 

  

                                    
 Laid on the Table and also placed in Library, See No. LT 8904/16/18. 
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(c) Status of implementation of the recommendations contained in the 

33rd Report of the Standing Committee on Rural Development on 
Demands for Grants (2017-18), pertaining to the Department of Land 

Resources, Ministry of Rural Development 
 

�ामीण िवकास मं�ी, पचंायती राज म�ंी तथा खान म�ंी (�ी नर�े� िसहं तोमर) : महोदया, म� 

िन�निलिखत व��य सभा पटल पर रखता ह� ँ  भू-ससंाधन िवभाग, �ामीण िवकास मं�ालय से 

सबंंिधत अनदुान� क� मांग� (2017-18) के बार ेम� �ामीण िवकास सबंंधी �थायी सिमित के 33व� 

�ितवेदन म� अतंिव�� िसफा�रश� के काया��वयन क� ि�थित। 

   

                                    
 Laid on the Table and also placed in Library, See No. LT 8905/16/18. 
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12 04 hrs 

MOTION RE: JOINT COMMITTEE ON FINANCIAL RESOLUTION AND 
DEPOSIT INSURANCE BILL, 2017 

 

�ी भतृ�ह�र महताब (कटक) : महोदया, म� ��ताव करता ह� ँ:- 

“िक यह सभा रा�य सभा से िसफा�रश करती है िक वह रा�य सभा से अवकाश �हण कर 

चकेु �ी सखेु�द ुशेखर राय तथा 2 और 3 अ�ैल, 2018 को रा�य सभा से अवकाश �हण 

कर रहे �मश: �ी अजय सचेंती और �ी भूपे�� यादव के �थान पर िव�ीय समाधान और 

िन�ेप बीमा िवधयेक, 2017 सबंंधी संय�ु सिमित म� रा�य सभा के तीन सद�य� को 

िनय�ु कर ेऔर रा�य सभा �ारा इस सयं�ु सिमित के िलए इस �कार िनयु� िकए गए 

सद�य� के नाम इस सभा को सूिचत कर।े ” 

HON. SPEAKER: The question is: 

"That this House do recommend to Rajya Sabha that Rajya Sabha do 

appoint three Members of Rajya Sabha to the Joint Committee on the 

Financial Resolution and Deposit Insurance Bill, 2017 vice Shri 

Sukhendu Sekhar Ray retired from Rajya Sabha and vice Shri Ajay 

Sancheti and Shri Bhupender Yadav who will retire from Rajya Sabha on 

2nd and 3rd April, 2018 respectively and communicate to this House the 

names of the Members so appointed by Rajya Sabha to the Joint 

Committee." 

The motion was adopted. 
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12 05 hrs 

 MOTION RE:  REPORT OF JOINT COMMITTEE ON THE CITIZENSHIP 

(AMENDMENT) BILL, 2016 -Extension of time  
 

�ीमती मीना�ी लेखी (नई िद�ली): माननीय अ�य� जी, म� ��ताव करती ह�:ं-  

“िक यह सभा नाग�रकता (सशंोधन) िवधयेक, 2016 सबंंधी सयं�ु 
           सिमित का �ितवेदन ��ततु करने का समय मानसून स�, 2018  
           के अिंतम स�ाह के �थम िदवस तक बढ़ाती है।” 
 

HON. SPEAKER: The question is: 

“That this House do extend time for presentation of the Report of 
the Joint Committee on The Citizenship (Amendment) Bill, 2016 
upto the First day of the last week of the Monsoon Session, 2018.” 

 

The motion was adopted. 

 

 

 

 

 

 

  

 

                                    
  Memorandum regarding Extension of time has been circulated Separately. 
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12 06 hrs  

PERSONAL STATEMENT UNDER RULE 199 
BY MEMBER WHO RESIGNED AS MINISTER 

 

HON. SPEAKER: The House will now take up Item No. 12. 

 Shri Ashok Gajapathi Raju. 

… (Interruptions) 

HON. SPEAKER: Your own Member who was the Minister wants to 

make a statement. 

… (Interruptions) 

SHRI ASHOK GAJAPATHI RAJU (VIZIANAGARAM) : Madam Speaker, 

I thank you for the opportunity to make a statement on my resignation as 

a Minister in the Government of India.  

 I would like to thank our respected Prime Minister, my former 

colleague Ministers for the cooperation, guidance and goodwill extended 

to me. As a citizen of India, I feel that a few of us get an opportunity to 

serve the country in such a capacity. I have had the good fortune to be 

blessed with a hardworking, cohesive team along with a forward-looking 

aviation ecosystem, which has taken Indian civil aviation to being the 

fastest growing in the world. 

 Andhra Pradesh being reduced to the residuary State of Andhra 

Pradesh in a rather unscientific manner, threw its people in a situation 

where deprived of institutions, infrastructure, capital, victim of frequent 
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droughts and devastating cyclones was reduced to the lowest per capita 

incomes among the region. 

 Moreover, the way the division took place, along with the strain it 

put on the democratic processes is probably unparalleled in any 

democratic republic in the world. Extensive discussion addressing all 

concerns was absent. 

 We were thankful to the then Opposition who extracted reluctant 

assurances from the then Government which raised hopes of a future. 

Hope keeps mankind active. Active people make sacrifices, work hard 

and produce results. With a State Government playing a facilitating and 

motivating role, the purely agrarian State of Andhra Pradesh is 

registering above national average growth rates. Despite land being an 

emotive issue, farmers gave land for all institutions and the capital. 

 Farmers are simple people whose comprehension is different 

from professionals. They find it difficult to accept complicated figures and 

drafts. Awareness that the devil lies in the details of drafts is absent. 

They are baffled that at the highest level of assurance in Parliament, 

appears to be reverting back to a debateable issue. 

 It is well-known that the Telugu Desam Party was founded by 

Shri  N.T. Rama Rao. This is a Party with a national outlook. The 

political history of our country has demonstrated our role of forging an 

alliance to get an alternative to the Congress Governments. Trying to get 
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all shades of political thought on a common platform is not easy. Yet the 

effort continues. 

 The Telugus have always been proud Indians. India has always 

been united and its diversity has added to the literary and cultural 

fabric’s richness. Democratic process should always address peoples’ 

aspirations. It is in this context that I hope that the points raised during 

the division will be attended to logically. Thank you, Madam. Jai Hind. 
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12 10hrs 

MATTERS UNDER RULE 377   

 

माननीय अ�य�: माननीय सद�यगण, िनयम 377 के अधीन मामल� को सभा पटल पर रखा 

जाएगा। िजन माननीय सद�य� को िनयम 377 के अधीन मामले को सभा पटल पर रखने क� 

अनमुित दी गयी है और जो माननीय सद�य मामले को सभा पटल पर रखने के इ�छुक ह�, वे 

िनधा��रत समय के भीतर �यि�गत �प से सभा पटल पर भेज द� । केवल उ�ह� मामल� को सभा 

पटल पर रखा माना जाएगा, जो िनधा��रत िनयम एव ंसमय के अनसुार रखे जाएगें ।  

…(�यवधान) 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

                                    
 Treated as laid on the Table. 
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(i) Need to run Howrah-New Delhi Duronto Express and Ranchi-

Jaynagar Express via Dhanbad, Jharkhand 
 

�ी पशुपित नाथ िसह ं (धनबाद): मेरा, माननीय रले मं�ी, भारत सरकार से अनुरोध है िक 

हावड़ा-नई िद� ली दरु� तो ए� स�ेस को धनबाद होकर ही पूव� क� भांित चलाई जाए तथा रांची से 

जयनगर चलने वाली ए� स�ेस के �ट बदल जाने के कारण िमिथलावासी िजनक� बह�त बड़ी 

स�ं या है, ब� द �ेन� म� से एक रांची-जयनगर ए� स�ेस को त� काल धनबाद होकर चलाने का 

आदेश िदया जाए ।  
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(ii) Need to provide reservation to Other Backward Classes in direct 

recruitment to the post of Professors and Associate 
 Professors in Universities 

 
�ी ल� मी नारायण यादव (सागर): देश म� अ� य िपछड़े वग� के िलए 27 �ितशत आर�ण क� 

� यव� था क� गई है, तािक इन वग� के लोग� को शासक�य सेवाओ ंम� नौक�रया ंिमल सके । 

  वत�मान भारत सरकार इस आर�ण को जारी रखने के िलये �ितब� है। इसम� �मोशन को 

छोड़कर सीधी भत� क� �� येक नौकरी म� आर�ण देना अिनवाय� है, पर� त ुिव� विव�ालय अनदुान 

आयोग ने 3 जून, 2016 के अपने आदेश म� एस.सी.एस.टी. को �ोफेसर एव ंएसोिसएट्स �ोफेसर 

पद के िलए सीधी भत� म� आर�ण देने का िनद�श सभी िव� विव�ालय को िदया है तथा उसी आदेश 

म� अ� य िपछड़े वग� को �ोफेसर तथा एसोिसएट्स �ोफेसर क� सीधी भत� म� वंिचत कर िदया है । 

यह आर�ण को नकारने का काय� है तथा सरकार क� घोिषत नीित के �ितकूल है ।  

  अत: शासन इसम� दखल देकर इस आदेश को सशंोिधत कराये ।   
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(iii) Regarding shortage of drinking water in Rewa Parliamentary 

Constituency, Madhya Pradesh 
 

�ी जनाद�न िम� (रीवा): मेर ेसंसदीय �े� रीवा (म� य �देश) म� पेयजल क� िवकट सम� या है 

िजसके कारण लोग� को पीने के पानी के िलए काफ� सम� याओ ंको सामना करना पड़ता है। मेरा 

सरकार से अनरुोध है  िक मेर े�े� के िलए पीने के पानी क� सम� या के िलए उिचत समाधान कराने 

का क� ट कर�। 
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(iv) Regarding Fertilizer Plant of Fertilizer Corporation of India Limited 

in Korba Parliamentary Constituency, Chhattisgarh 
 

 
डॉ. बशंीलाल महतो (कोरबा) : लोकसभा �े� कोरबा म� फिट�लाइजर कॉरपोरशेन ऑफ इंिडया 

िलिमटेड (एफसीआईएल) का फिट�लाइजर � लांट वष� 1973 से ही �ारभं करने क� योजना थी परतं ु

भूिम अिध�हण, चारदीवारी िनमा�ण, मशीनरी सिहत सभी �बंध होने के उपरांत भी इसे �ारभं नह� 

िकया जा सका और अंतत: वष� 1990 म� इस उव�रक सयंं� को बदं कर िदया गया। मेर े�ारा िदनाकं 

05 अग� त, 2014 को तारािंकत �� न �माकं 386 के �ारा यह िवषय उठाया गया था। पूरक �� न 

का उ� तर देते ह�ए रसायन और उव�रक म�ंी माननीय �ी अनंत कुमार जी ने उ� त फिट�लाइजर 

� लाटं को �ारभं करने का आ� वासन िदया था, तथा त� कालीन रसायन और उव�रक रा� य म�ंी 

माननीय �ी हसंराज अहीर जी का कोरबा, छ� तीसगढ़ �वास भी ह�आ था। हाल ही म� रसायन और 

उव�रक रा� य मं�ी माननीय �ीमनसखु भाई मांडिवया �ारा भी � थल िनरी�ण िकया जा चुका है। 

इस संयं� को साव�जिनक िनजी भागीदारी के अतंग�त �ारभं करने का �यास ह�आ तथा अमे�रका 

और चीन से िवशेष� आकर � थल िनरी�ण कर चकेु ह�, परतं ुअभी तक इस उव�रक सयंं�को 

�ारभं करनेक� िदशा म� अपेि�त सफलता नह� िमल पाई है।  

 कोरबा �े� �ाकृितक ससंाधन� से प�रपूण� है। यहा ँकोयले के भंडार ह�, जल क� कमी नह� 

है, अनेक िव�तु प�रयोजनाए ं चल रही ह�। िमिनमाता हसदवे-बांग� बांध, हसदवे नदी तथा 

जल�ताप ह�। कोरबा शहर रले माग� से जुड़़ा ह�आ है तथा कोरबा को छ� तीसगढ क� ऊजा� 

राजधानी भी कहा जाता है। उ� त उव�रक संयं� के आधारीभूत संरचना का िवकास एव ं �े� म� 

उपल� ध आव� यक सिुवधाओ ंको देखते ह�ए इसका �ारभं होना सव�था उिचत होगा। अत: िनवेदन 

है िक उ� त उव�रक सयं�ं को शी� �ारभं कराने क� िदशा म� उिचत काय�वाही करने क� कृपा कर�ग े। 
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(v) Need to strengthen Jawahar Navodaya Vidyalayas in the country 

 
�ी डी.एस. राठौड़ (साबरकाठंा): भारत सरकार के मानव संसाधन िवकास मं�ालय �ारा जवाहर 

नवोदय िव�ालय समाज के िनचले वग� को बेहतर एवं िव� व � तरीय िश�ा देने के िलए एक अित 

मह� वपूण� बोड� है, िजसके िलए म� सरकार को अिभनदंन देता ह� ँ। 

मेर ेलोक सभा �े� साबरकांठा के िलए मेरी म�ंालय से आ�हपूण� िवनती के साथ मांग है िक 

स�ं था को और � यापक बनाया जाये िजससे � यादा से � यादा िव�ािथ�य� को इस बेहतरीन 

� यव� था को लाभ िमल सके। इस संबंध म� िन� न िब� दवुार सधुार क� आव� यकता है ।  

 इस सं� था म� वग� क� सं� या बढ़ाने क� आव� यकता है ।  

 इन स�ं थाओ ंम� लोकल िव�ािथ�य� के िलए नॉन-रिेजड�ट � कूल (मॉिन�ग � कूल) श�ु िकया जाये 

िजससे � यादा � थानीय िव�ािथ�य� को लाभ िमलेगा।  

 हो सके तो तालकुा � तर पर जो सरकारी िव�ालय बंद पड़े ह�, उसका भी उपयोग करके � कूल श�ु 

िकया जाये। 

 ऐसी ही � यव� था सैिनक � कूल, के� �ीय िव�ालय, जहा ँ � कूल िबि� डंग का � यादा से � यादा 

उपयोग कर सकते ह�, उसका लाभ लेने के िलए कदम उठाना चािहए। 

�ाइवेट िश�ा का मा� यम िदन-ब-िदन महंगा होता जा रहा है, उसे सही करने और नाग�रक� 

को लाभ देने के िलए यह �े� ठ कदम ह�।  
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(vi) Need to implement health, education and employment schemes for 

girls in consonance with the spirit of 'Beti Bachao-Beti Padhao' campaign 
 
डॉ. भागीरथ �साद (िभडं): भारत के कई �े�� म� िवगत 50 वष� म� ब� च� के िलंग अनपुात म� 

िचंताजनक �प से िनरतंर िगरावट हो रही है । वष� 1961 क� जनगणना म� जहा ँये अनपुात 1000 

के िव�� 967 था, वह अब घटकर 2011 क� जनगणना म� 918 रह गया ह ै। 

भारत सरकार �ारा “बेटी बचाओ-बेटी पढ़ाओ” आंदोलन को साथ�क बनाने के िलए कारगर 

योजनाए ंि�याि� वत करने क� आव� यकता है । िविभ� न मं�ालय� �ारा �चार-�सार एवं िव�ापन� 

के अलावा �भावी काय��म आयोिजत करने ह�गे । बािलकाओ ंके � वा� � य, िश�ा एव ंरोजगार को 

�ो� सािहत करने के िलए म� सरकार का � यान आकिष�त करता ह� ँ तथा इस गंभीर सम� या से 

िनपटने के िलए कारगर उपाय क� अपे�ा करता ह� ँ।  
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(vii) Need to provide stoppage of Janshatabdi Expess (train no. 12101) 

and South Bihar Express (train no. 13287) at Bilha Railway Station, 
Bilaspur, Chhattisgarh 

 
�ी लखन लाल साह� (िबलासपुर): छ�ीसगढ़ रा� य म� िजला िबलासपरु के अतंग�त तहसील 

िबलहा है, जो एक � यवसाियक व औ�ोिगक नगरी के नाम से जाना जाता है। कृिष उपज क� �ि� ट  

सबसे अिधक धान (अनाज) उ� पादन करने वाला �े� है, इस वजह से यहां पर राइस िमल� क� 

बाह�� यता ह ै । इस � थान से मुबंई-हावड़ा रलेव े �ेक िबलहा और केसला के बीच थी लाइन �ेन 

प�रचािलत हो रही है। यहां से करीब 09 िकलोमीटर क� दूरी पर छ�ीसगढ़ क� � यायधानी भी 

िबलासपरु म� ि� थत है। िजसम� हर वग� के लोग� का आवागमन होता है । इसीिलए िबलहा � टेशन पर 

जनशता� दी ए� स�ेस-12101 एव ंसाउथ िबहार ए� स�ेस-13287 अप-डाउन को � टोपजे िदया 

जाता है । तो जनता क� सम� या तो हल होगी ही रलेवे को �चरु मा�ा म� राज� व भी �ा� त होगा जो 

देश के िवकास का एक अंग होगा । अत: जनता क� मांग व वत�मान आव� यकताओ ंको � यान म� 

रखते ह�ए रले म�ंी जी से मेरी मांग है िक िबलहा � टेशन पर उ� त रले� को � टोपेज देने क� महान 

कृपा क� जाए ।  
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(viii) Need to strengthen and organise Lok Adalats keeping in view  the 

large number of pending court cases in the country 
 

�ी गोपाल शे�ी (म�ु बई उ�र): देश क� िनचली अदालत� से लेकर माननीय उ� च � यायालय और 

माननीय उ� चतम � यायालय म� � याियक �ि�या बह�त अिधक महंगी है तथा � याय के िलए भी कई-

कई वष� तक �ती�ा करनी पड़ती है, िजस कारण गरीब लोग� को � याय िमलने म� बह�त परशेानी 

होती है। वष� 1976 म� 42व� सशंोधन के �ारा भारत के संिवधान म� अन�ु छेद 39 को जोड़ा गया 

िजसके �ारा शासन से अपे�ा क� गई िक वह यह सिुनि� चत कर ेिक भारत का कोई भी नाग�रक 

आिथ�क या िकसी अ� य अ�मताओ ं के कारण � याय पाने से वंिचत न रह जाए। इस उ�े� य क� 

�ाि� त हेत ु लोक अदालत क� � थापना क� गई। भारत के सव�� च � यायालय के पूव� म�ु य 

� यायाधीश �ी � यायमूित� पी.एन. भगवती ने गजुरात रा� य म� लोक अदालत� क� श�ुआत क�। 

इसके बाद महारा� �, केरल, आं� �देश, म� य �दशे, सघं रा� य �े� िद� ली आिद रा� य� ने शहरी 

और �ामीण �े�� के िलए लोक अदालत� को पेश िकया। लोक अदालत� को अब एक सािंविधक 

आधार िमल चकुा है। स�ुीम कोट�  ने बार-बार दोहराया है िक आपरािधक मामल� म� िवशेष �प से 

शी� � याय, � वतं�ता के मौिलक अिधकार का आव� यक घटक है। लोक अदालत� म� िववाद 

िनपटान के िन� नांिकत मह� वपूण� फायदे ह�:- 

 वक�ल पर खच� नह� होता।  

 कोट�-फ�स नह� लगती।  

 परुाने मकुदम� क� कोट�-फ�स वापस हो जाती है।  

 िकसी प� को सजा नह� होती। मामले को बातचीत �ारा सफाई से हल कर िलया जाता है।  

 मआुवजा और हजा�ना तरु� त िमल जाता है।  

 मामले का िनपटारा तरु� त हो जाता है।  
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 सभी को आसानी से � याय िमल जाता है।  

 फैसला अि� तम होता है।  

 फैसले के िव�� कह� अपील नह� होती । 

यह � प� ट है िक लोक अदालत क� स�ं था � याय के �शासन म� मह� वपूण� भूिमका िनभा रही 

है। हाल ही म�, जेल स�ं थान� के भीतर लोक अदालत� का आयोजन िकया जा रहा है तािक � व�रत 

� याय के िलए आ�य कैदी क� पह�ंच हो सके। यह वा� तव म� सही िदशा म� एक कदम है जो कई वष� 

तक अलग-अलग जेल� म� रहे आजीवन कैिदय� क� सं� या को कम करने म� काफ� मदद करगेा । 

अत: मेरा सरकार से अनरुोध है िक वह देश के � यायालय� म� िवचाराधीन वाद� क� स�ं या  देखते 

ह�ए लोक अदालत� को और अिधक स�म बनाकर कम अतंराल पर लोक अदालत� को आयोिजत 

िकया जाए, िजससे नाग�रक� को स� ता एवं खच� रिहत � याय िमल सके और � यायालय� पर बढ़े 

िवचाराधीन वाद� म� भी कमी आ सके । 
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(ix) Need to establish Kendriya Vidyalayas in Jarmundi, Deoghar and 

Mahagama in Jharkhand 

SHRI NISHIKANT DUBEY (GODDA): Jharkhand is having two major regions - 

Santhal Pargana and Chhota Nagpur. No doubt the spread of Naxalism is an 

indication of the sense of desperation and alienation that is sweeping over 

large sections of Jharkhnd’s Santhal Pargana region, which have been not 

only systematically marginalized but also cruelly exploited and dispossessed in 

their own homeland. Keeping the socio-economic problem being faced by 

Santhal Pargana in mind where agriculture is the only main source of income, 

We see an urgent need of comprehensive plan of action where special 

emphasis on good and equal opportunity of employment friendly education is 

needed to be given utmost importance.  

Santhal Pargana districts Deoghar, Godda, Jamtara, Pakur, Sahibganj 

and Dumka count amongst the socially, educationally and economically 

backward districts of the country. A look at the statistics of health, literacy, 

education, income, etc, gives an appalling picture of the poor state of the 

people.  

Jharkhand is a rich state of poor people. It possesses 40% of India’s 

mineral resources, but the availability of resources has made little difference to 

the lives of ordinary people. Poverty and ignorance are still the causes for low 

literacy rates, poor school attendance and large-scale drop outs.  

 



15.03.2018               40 

 
I, therefore, want to draw your personal attention towards the need to set 

up three Kendriya Vidyalayas. An ideal location would be Jarmundi (DUMKA), 

Deoghar and Mahagama (Godda) in the SANTHAL PARGANA region. The 

locations are ideally suited for this purpose. 
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(x) Need to set up Aanganwadi Centres for refugee girls 

from West Pakistan 
 

�ी जुगल िकशोर (ज� म)ू: के� � सरकार क� तरफ से 'बेटी पढ़ाओ' क� बह�त सी योजनाए ंचल रही 

ह� जबिक WPR (West Pakistan Refugee) क� लड़िकय� के िलए सरकार ने कुछ नह� िकया 

है। म� सरकार से िनवदेन करना चाहता ह� ँ िक 'बेटी बचाओ, बेटी पढ़ाओ' क� िजतनी भी योजनाए ं

देश म� चल रही ह� उनक� योजनाओ ंका लाभ WPR (West Pakistan Refugee) लड़िकय� को 

भी दनेे का क� ट कर� तथा भारत सरकार आंगन-बाड़ी के� � जो िक भारत सरकार के अधीन है, 

उन बि� चय� को आंगनबाड़ी का कोई लाभ नह� िमल रहा है। अत: मेरी माननीय मं�ी जी से मांग है 

िक WPR (West Pakistan Refugee) क� बि� चय� के िलए आंगनबाड़ी के� � खोले जाए।ं 
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(xi) Need to formulate a scheme for payment of compensation to 

farmers to offset the loss incurred by them 
 

�ी ओम िबरला (कोटा): �ात हो िक िविभ� न रा� य� म� िकसान� म� � यूनतम समथ�न मू� य क� 

�ि�या के �ित जाग�कता और साथ ही साथ नकुसान भरपाई � यव� था क� कमी है । इन 

जानका�रय� और तं�� के अभाव के फल� व�प ही िकसान� को अपनी फसल पर िमलने वाले 

समथ�न मू� य से कम बाजार क�मत� पर ही संतोष करना पड़ता है और कई बार तो वे फसल 

जलाने या िवरोध म� सड़क� पर कटाई के उ� पादन को फ� कने पर भी मजबूर हो जाते ह� । इन 

प�रि� थितय� म� िकसान� और सरकार दोन� को िव� और लगाए ह�ए ससंाधन� का नकुसान होता 

है। अत: मेरी सरकार से परुजोर मांग है िक देश के िकसान� के भले के िलए एक एक�कृत सरकारी 

तं� के साथ-साथ एक देश� यापी नुकसान भरपाई प�रयोजना पर िवचार िकया जाए, िजसे किठन 

समय पर रा� य� �ारा भी आसानी से लागू िकया जा सके तािक िकसान को � यूनतम समथ�न मू� य 

का पूरा फायदा �ा� त हो सके । 
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(xii) Need to introduce new trains from Kerala 

SHRI M.K.  RAGHAVAN (KOZHIKODE): Kerala has always been neglected 

by the Railways. There are no new projects. Further there is not timely 

implementation of the announced projects including the rail coach factory at 

Palakkad. The railway does not give any overriding priority be it new coaches, 

new trains or new lines for Kerala. The Sabari line, the Guruvayur-

Thirunnavaya line, the Nanjankode-Mysore line are a few cases which lack 

attention of the Railways. 

The decisions of the recently held Time Table Committee at Mumbai are 

a classic example of the attitude towards Kerala. Though the Southern 

Railway, to which both Trivandrum and Palakkad divisions belong, did not 

propose any new trains or extension of increase of frequency of trains 

originating/terminating at these two divisions, those demanded by other zones 

have been diverted to Tamil Nadu.  The attitude of the Southern railway 

authorities is clearly against the interests of the state especially when the 

people of the state heavily depend on railways. 

I take this opportunity to request the Hon’ble Minister to kindly intervene 

and consider to introduce the following trains to be originated/Terminated in 

Kerala: 

1. Jabalpur-Trivandrum (via Konkan)  

2. Lalkuva- Trivandrum (ECR) (Via Konkan)  
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3. Extension of Pune-Emakulam to Trivandrum (via Konkan)  

4. Increase of frequency of Kochuveli-Bikaner (via Konkan)  

5. Convert Kochuveli-Lokmanya Tilak to daily service (via Konkan)  

6. Introduce a new daily Calicut-Bangalore Express (via Palakkad)  

Before concluding I also wish to suggest that in order to overcome this 

problem of negligence, the long pending demand for a separate Zone of Kerala 

is the only workable alternative.  
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(xiii) Need to reduce GST rate for Match Industry 

SHRI T.  RADHAKRISHNAN (VIRUDHUNAGAR):  Match industry is one of the 

important industries in the country. It is best suited to the cottage sector. Being 

labour intensive, it creates employment opportunities on a substantial scale for 

village people. Thus this industry has a great social-economic significance.  

Tamil Nadu contributes a major portion of the total Match production in 

the country. In Tamil Nadu, Virudhunagar district is the leading match 

producing centre. This industry gives employment to more than one lakh 

workers. Virudhunagar district being a drought prone area, this industry is the 

only source of livelihood for lakhs of people. Our former Chief Minister had 

extended full support for the development and prosperity of Match Industry.  

The Match Industry has been paying tax of 6% CENVAT and  

4-5% Sales Tax. During GST regime, the tax has been fixed at 18% on safety 

Matches which is severely affecting the industry which is selling an essential 

product at a very cheap price of Rs. 1- per box. Match Box price has been 

remaining at Rs. 1 for the last 10 years and there is no scope for increasing the 

price. The 18% GST is severely affecting the industry and thus leads to tax-

evasion on a large scale. Due to high GST rate many match industry have 

been shut down, making the workers jobless.  
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Considering the grave problem faced by Match industry in my 

constituency, I call upon the government for reduction of GST on Safety 

Matches from 18% to 12%.  
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(xiv) Need to establish Kendriya Vidyalaya in Yercaud Hills of Salem 
district and Sitheripattu village of Villupuram district of Tamil Nadu 

DR. K.  KAMARAJ (KALLAKURICHI): I urge the Government to establish a 

Kendriya Vidyalaya each in Civil Sector at Villupuram and Salem District of 

Tamil Nadu. 

 Villupuram district is the largest district in Tamil Nadu and ranks 29th in 

Human Development Index (HDI) and Salem district occupies 17th rank in HDI 

out of total 32 districts. Villupuram and Salem district ranks 5th and 6th in total 

population of Tamil Nadu. 30% of population in Villupuram district and 20% of 

population in Salem district belong to Schedule Castes and Schedule tribes. 

25% of Tribal population of Tamil Nadu live in above districts and the 

remaining population belongs to most backward and back ward communities. 

Most of the population in above districts live below poverty line because of  

poor socio-economic conditions.  They cannot afford high cost of education 

and health needs. At present as there is no Kendriya Vidyalaya School in 

above districts, parents admit their children in private schools which are 

expensive. 

 In order to provide quality, low cost education, I kindly request the 

Hon’ble Minister for Human resource and Development to establish a Kendriya 

Vidyalaya School each in civil sector in Yercaud hills of Salem and Sitheripattu 

village of Villupram District of Tamil Nadu. 

 



15.03.2018               48 

 
(xv) Need to establish an independent National Physiotherapy Council 

DR. RATNA DE (NAG) (HOOGHLY): It is very pertinent to point out the role 

being played by Physiotherapy in the healthcare system. Physiotherapy plays 

an important role in public healthcare delivery system. The world health body, 

the WHO recognizes Physiotherapy as an independent medical profession. 

Likewise ILO too gave its concurrence in its International Standard 

Classification. India is the Member of both WHO and ILO. As I belong to the 

medicine profession, I have been aware for quite some time and of late, it 

came to my knowledge that there are more than four lakh Physiotherapists in 

India who graduated from more than 220 colleges and universities. 

Unfortunately, there is no authority to formulate standard curriculum, pedagogy 

and quality practice even after 70 years of independence. It is really disturbing 

to say the least.  

 Hence, I request the Hon'ble Minister and the Government to 

immediately establish an independent National Physiotherapy Council to give 

recognition to Physiotherapists for the service they are rendering.   
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(xvi) Need to establish Farm Machinery Training and Testing 

 Institute at Bargarh, Odisha  
 

DR. PRABHAS KUMAR SINGH (BARGARH): Due to special drive taken by 

the state government for popularising various farm machineries and equipment 

their demand is on the  rise. Considering the spurt in use of such equipment of 

various makes and the need for their quality control, there is a proposal for the 

establishment of Farm Machinery Training and Testing Institute (FMTTI) in 

Odisha. The Central Team has visited the identified place for the FMTTI.  

However, approval of the Central Government is still awaited in this regard.  

Straw-baler may be brought under subsidy fold to prevent  farmers from 

straw burning and better post-harvest management.  

I urge the Government of India to take necessary early steps in 

according their approval for establishment of FMTTI in Odisha to meet the 

Farm mechanization Demand. The FMMTTI may please be established at 

Bargarh, the Rice Bowl of India. 
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(xvii) Need to improve BSNL mobile service in LWE affected 

 districts in Odisha  

SHRIMATI PRATYUSHA RAJESHWARI SINGH (KANDHAMAL): 253 BSNL 

mobile towers were allotted to the State of Odisha in the 1st phase of LWE 

Scheme for installation in LWE affected districts. In the meantime, 248 towers 

have been installed. Out of these 253 towers, 81 sites are in Security Force 

locations and 172 sites are in Revenue villages. As far as bandwidth is 

concerned, 162 sites are VSAT and 91 sites are through M/w mini-link. The 

162 sites through VSAT are having limited broadband with 612 Kbps, which is 

hardly serving the purpose. The limited broadband speed is proving even 

insufficient for voice communication, let alone providing data communication. 

The sites with mini-link are having somewhat better connectivity compared to 

VSAT sites. Most of these towers are fitted with low power radiating Trans-

receiver Units (TRU) from 2 Watt to 10 Watt limiting the mobile coverage. 

Hardly, the coverage of 300 metres to maximum 3 KMs is available for mobile 

towers depending on the types of TRU. The basic purpose of these LWE 

projects is largely defeated because of the low coverage.  

In the meantime, a list of 518 additional locations has been sent to the 

Government of India for installation of mobile towers in the 2nd phase of the 

Scheme.  

It is suggested that Trans-receiver Units (TRUS) of the existing mobile 

towers may be upgraded and regular mobile towers of 20 Watt may be 
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installed in all LWE sites in the second phase of the Scheme. The bandwidth of 

the towers may be enhanced to at least 4 Mbps, upgradable to 8 Mbps 

subsequently, which can meet the needs of data connectivity. The State 

Government of Odisha has requested the Union Government vide D.0. No. 

1389/CS, dated 29.06.2017 to enhance the bandwidth of the towers.  

Since Kandhamal, Boudh, Nayagarh and some parts of Ganjam districts 

of my Parliamentary Constituency come under Naxalite belt/LWE affected 

areas, I would request you to resolve this issue at the earliest.  
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(xviii) Need to accord environmental clearance to irrigation projects 

submitted by Government of Maharashtra 
 

SHRI VINAYAK BHAURAO RAUT (RATNAGIRI-SINDHUDURG):  Following 

proposals of Irrigation Projects submitted by the Maharashtra Government are 

pending with Ministry of Environment, Forest and Climate Change, 

Government of India for Environment Clearance:- 

Sl. 

No. 

Name of Project District Date of Proposal sent 

to MOEF 

1. Surya Project Thane 09-09-2002 

2. Sina Kolegaon Usmanabad 29-09-2010 

3. Kurha Vadhoda L.I.S,  Jalgaon  04-01-2011 

4. Nardave Project Sindhudurga  20-02-2016 

5. Vasni & Garga 

Projects 

Amaravati 26-05-2017 

Some of these Irrigation Projects of Maharashtra are pending with the 

Govt. of India for Environmental Clearance since long. The inordinate delay on  
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the part of Ministry of Environment, Forest and Climate, Government of India to 

give environmental clearance to these Irrigation Projects is hampering 

agriculture production in the State and causing hardships to the farmers.  

I would, therefore, urge upon the Government to expedite environmental 

clearance to these Irrigation Projects without any further delay.  
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(xix) Need to hand over control of rivers of Punjab to 

Government of Punjab 
 

�ी धम�वीर गाधंी (पिटयाला): हमारा �देश पजंाब गंभीर आिथ�क सकंट से गजुर रहा है । हमारी 

कृिष, हमारा उ�ोग, और हमारी िश�ा व � वा� � य सेवाए ंरोजगार के अवसर� क� भयकंर कमी और 

खेितहर मजदूर� क� दयनीय हालत, हमारी हवा, पानी और धरती �दूिषत होने के कारण तथा 

आिथ�क िदवािलयेपन क� वजह से सभी िवकास काय�  ठ� प होने के कारण ह�रत �ांित का 

ज� मदाता और सार ेदेश को अनाज महैुया कराने वाला हमारा पंजाब, सदा के� �ीय सरकार� �ारा 

उपेि�त रहा है और हमार े �ाकृितक साधन�, चाहे वह हमारी जल-स� पदा हो या पन िबजली 

योजनाए,ं हमने छीन ली गई ह� और हरा-भरा हमारा �देश रिेग� तान बनने क� कगार पर पह�ंच चकुा 

है । म� के� �ीय सरकार से मांग करता ह� ँिक हम� न केवल हमारी जल-स� पदा का � वािम� व वािपस 

िदया जाए बि� क पहले किथत अ� यायपूण�, गैर-सिंवधािनक ढंग से हमार ेछीने ह�ए पानी का भी 

मआुवजा िदया जाए। आिथ�क कंगाली क� कगार पर पह�चें पंजाब को तरु� त राहत देने के िलए 

50,000 करोड़ �पये का पैकेज िदया जाए, तािक पजंाब िवकास के माग� पर दोबारा जा सके । 
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(xx) Regarding increasing pension of retired employees 

 
�ी राजू शे�ी (हातकणगले) : मेरा सरकार से अनरुोध है िक समूचे देश म� उ� पादन और सेवा के 

�े� म� ढेर सारी इंड� �ी है। उन सब इंड� �ी म� आज क� ितिथ म� � यादा से � यादा 50 लाख 

सेवािनवतृ कम�चारी सरकारी/सहकारी तथा िनजी स�ं था/इंडि� �य� म� काम करते थे। इन 50 लाख 

कम�चा�रय� क� 1995 से िपछले वष� क� जमापूजंी (िनिध) 3 लाख 50 हजार करोड़ �पए तक 

सरकार के पास जमा है । इन सब कम�चा�रय� को आज क� ितिथ म� कम से कम 750 �पए � यादा 

से � यादा 3000 �पए तक प�शन िमलती है लेिकन उनको महंगाई भ�ा नह� िमलता । आदरणीय 

भगत िसहं को� यारी जी क� अ� य�ता म� रा� य सभा क� जो िपिटशन कमेटी थी। इस को� यारी 

कमेटी ने सव�स� मित से अपनी � वीकृित कमेटी �रपोट�  न.ं 147 के तहत सरकार को स�प दी है और 

इस कमेटी ने इस सेवािनवतृ सभी कम�चा�रय� को � यूनतम 3000 �पए प�शन जोड़ महंगाई भ�ा 

देने क� � वीकृित �दान कर दी है। उसके साथ अगर ज�रत पड़ी तो इसक� आपूित� के िलए िनिध 

क� उपल� धता करने को भी सरकार को कहा है। मेरी जानकारी के अनसुार सन ् 2012 म� 

आदरणीय �काश जावड़ेकर साहब ने ही को� यारी कमेटी के सामने इन सेवािनवतृ कम�चा�रय� क� 

म�ु य अज� पेश करके अपनी मांगे रखी थी। मेरी सरकार से परुजोर िवनती है िक को� यारी िपटीशन 

कमेटी (यािचका सिमित) क� � वीकृित को सरकार �ारा त� काल �भाव से अमल म� लाने क� 

िनतातं आव� यकता है। 

 
 
 
  



15.03.2018               56 

 
12 11 hrs 

STATUTORY RESOLUTION RE: INCREASE IN BASIC  
CUSTOMS DUTY ON CHICKPEAS 

 

THE MINISTER  OF STATE  IN THE MINISTRY OF FINANCE AND 

MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI PON 

RADHAKRISHNAN): Madam, on behalf of Shri Arun Jaitley, I beg to move the 

following resolution; 

"In pursuance of section 8A(1) of the Customs Tariff Act, 1975, read with 

sub-section (3) of section 7 of the said Act, this House hereby approves 

of notification No.28/2018-Customs, dated 1st March, 2018 which seeks 

to increase the basic customs duty (BCD) on chickpeas, falling under 

tariff item 0713 20 00, of the Customs Tariff Act from 40% to 60%." 

HON. SPEAKER: The question is: 

"In pursuance of section 8A(1) of the Customs Tariff Act, 1975, read with 

sub-section (3) of section 7 of the said Act, this House hereby approves 

of notification No.28/2018-Customs, dated 1st March, 2018 which seeks 

to increase the basic customs duty (BCD) on chickpeas, falling under 

tariff item 0713 20 00, of the Customs Tariff Act from 40% to 60%." 

The motion was adopted. 
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12 13 hrs 

THE PAYMENT OF GRATUITY (AMENDMENT) BILL, 2017 

 

HON. SPEAKER: Now, I am again requesting all of you that this Bill is very 

important for the employees. This Bill is also important for women.  

… (Interruptions) 

 

HON. SPEAKER: Hence, I am requesting all of you once again to  allow the 

passage of this Bill as it is very important for both the employees and women. 

Please allow the House to transact the business. 

… (Interruptions) 

 

THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF 

PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): I would like to state 

here that the Payment of Gratuity (Amendment) Bill, 2017 is a very important 

piece of legislation which is going to benefit millions of our workmen. 

Therefore, I would request all the political parties to cooperate and pass this 

piece of legislation. … (Interruptions) 

HON. SPEAKER: Shri Jyotiraditya ji,  what do you want to say?  

SHRI JYOTIRADITYA M. SCINDIA (GUNA): Madam, this is a very important 

Bill that requires discussion with every Member of this House. It is incumbent 

on the Government to make sure that there is order in the House. … 
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(Interruptions) This Bill cannot be passed in a fashion like this. Every single 

Member has to participate in this debate. … (Interruptions) 

HON. SPEAKER: It is okay. Hon. Minister.  

… (Interruptions) 
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�म और रोजगार म�ंालय के रा�य म�ंी (�ी सतंोष कुमार गगंवार): म� ��ताव करता ह�:ं- 

“िक उपदान सदंाय अिधिनयम, 1972 का और सशंोधन करने वाले िवधेयक  पर िवचार 

िकया जाए।” 

 

मेर े �ारा पेम�ट ऑफ �े�यटुी िबल, 2018 सदन म� िवचार के िलए रखा जा रहा 

है।…(�यवधान) आप सभी जानते ह� िक �े�यटुी एक सामािजक सरु�ा उपाय है जो पाचँ साल तक 

क� िनयिमत सेवा के प�ात ��येक वष� के िलए 15 िदन� क� मजदूरी के बराबर होती है। 

…(�यवधान) इसक� वत�मान म� अिधकतम सीमा 10 लाख �पये है।…(�यवधान) इस �े�यटुी क� 

अिधकतम सीमा को सरकारी कम�चा�रय� के िलए सातव� वेतन आयोग �ारा 20 लाख �पये कर 

िदया गया है। …(�यवधान) इसिलए इसी प�ृभूिम म�, आज सभी �ाइवेट और पि�लक से�टर� म� 

लगे ह�ए कामगार बंधओु ंक� �े�यटुी सीमा को �रवाइज करने क� आव�यकता है । इसिलए यह 

��तािवत है िक �े�यटुी क� अिधकतम सीमा सूिचत करने के िलए के�� सरकार को  सश�  बनाने 

का ��ताव है ।…(�यवधान) जैसा आपको बताया है,  इसके अित�र� मैटरिनटी बेिनिफट ए�ट, 

जो मातृ�व अवकाश पहले 12 स�ाह का था, उसको 26 स�ाह कर िदया गया है । …(�यवधान)  

चंूिक �े�यटुी  िनरतंर सिव�स तक दी जाती है, इसिलए  �े�यटुी ए�ट म� 12 स�ाह के  मात�ृव 

अवकाश को  भी  नए प�रवत�न क� प�ृभूिम म� बदलन ेक� आव�यकता है । …(�यवधान)  12 

स�ाह क� अविध को सशंोिधत कर ऐसी अ�य अविध जो के�� सरकार �ारा सशंोिधत करने का 

��ताव है ।…(�यवधान) मेरा माननीय सद�य� से आ�ह है, मेरी सभी सद�य� स ेबात हो चकु� है 

और वे सभी सहमत ह� िक कृपया सव�स�मित से इसको पास करने का क� कर� िजससे िक इसको 

रा�य सभा म� ले जाकर पा�रत करवाया जा सके ।…(�यवधान) ध�यवाद । 
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HON. SPEAKER: The question is: 

“That the Bill further to amend the Payment of gratuity Act, 1972, be 

taken into consideration”. 

The motion was adopted. 

…(�यवधान) 

माननीय अ�य�: म� मानती ह� ँिक इस पर चचा� होनी चािहए, दोन� बात� मह�वपूण� ह� । म� मानती ह� ँ

िक चचा� होनी चािहए, but it is not possible, �य�िक यह करना भी आव�यक है। 

…(�यवधान) 

HON. SPEAKER: The House shall now take up clause by clause consideration 

of the Bill.  

 The question is: 

“That clause 2 stand part of the Bill. 

The motion was adopted. 

Clause 2 was added to the Bill." 

   
Clause 3                       Amendment of Section 2A 

 
HON. SPEAKER: Shri N.K. Premachandran, are you moving your Amendment 

No. 3? 

SHRI N.K. PREMACHANDRAN (KOLLAM): Yes, Madam.  I fully support the 

Bill. My amendment is that this may be made from retrospective effect from 

1.3.2016. … (interruptions) 
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I beg to move:  

  Page 1, line 11, -- 

  for “such period” 

  Substitute “twenty six weeks or such higher period”.      (3) 

HON. SPEAKER: I shall now put Amendment No. 3 to Clause 3 moved by Shri 

N.K. Premachandran to the vote of the House.  

The amendment was put and negatived.  

HON. SPEAKER: Shri Adhir Ranjan Chowdhury. He is not  present. 

 The question is:  

“That Clause 3 stand part of the Bill.” 

The motion was adopted. 

Clause 3 was added to the Bill. 

…  (interruptions) 

 

Clause 4            Amendment of Section 4 

HON. SPEAKER: Shri N.K. Premachandran, are you moving your Amendment 

No. 4? 

SHRI N.K. PREMACHANDRAN : Madam, I beg to move: 

 Page 1, line 14, -- 

  for “such” 

Substitute “twenty lakh rupees or such higher”.    (4)   
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HON. SPEAKER: I shall now put Amendment No. 4 to Clause 4 moved by Shri 

N.K. Premachandran to the vote of the House.  

The amendment was put and negatived.  

HON. SPEAKER: Shri Adhir Ranjan Chowdhury, are you moving your 

Amendment No. 7? 

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Madam, I beg to 

move: 

 Page 1, line 14, -- 

 for “such amount” 

substitute “such amount, being not less than the amount of gratuity 

payable to the Central Government employees.”. 

          (7) 

HON. SPEAKER: I shall now put Amendment No. 7 to Clause 4 moved by Shri 

Adhir Ranjan Chowdhury to the vote of the House. 

The amendment was put and negatived. 

The question is:  

“That Clause 4 stand part of the Bill.” 

The motion was adopted. 

Clause 4 was added to the Bill. 

… (interruptions) 
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  Clause 1              Short title and commencement 

 

Amendment made: 

Page 1, line 3, -- 

for “2017”. 

substitute “2018”.    (2) 

(Shri Santosh Kumar Gangwar) 

 

HON. SPEAKER: There is an amendment No. 5 given by Shri N.K. 

Premachandran. Are you moving your amendment? 

SHRI N.K. PREMACHANDRAN : Madam, I beg to move: 

 Page 1, lines 4 and 5, -- 

  for “on such date as the Central Government may, by 

  notification in the Official Gazette, appoint” 

  substitute  “with effect from 1st January, 2016”.    (5) 

HON. SPEAKER: I shall now put Amendment No. 5 to Clause 1 moved by Shri 

N.K. Premachandran to the vote of the House.  

The amendment was put and negatived.  

HON. SPEAKER: The question is: 

 “That Clause 1, as amended, stand part of the Bill.” 

The motion was adopted. 

Clause 1, as amended, was added to the Bill.  

… (interruptions) 
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Enacting Formula 

Amendment made: 

 Page 1, line 1, -- 

  for “Sixty-eighth” 

  substitute “Sixty-ninth”.                          (1) 

(Shri Santosh Kumar Gangwar) 

HON. SPEAKER: The question is:  

 “That Enacting Formula, as amended, stand part of the Bill.” 

The motion was adopted. 

The Enacting Formula, as amended, was added to the Bill. 

The Long Title was added to the Bill. 

… (interruptions) 

HON. SPEAKER: The Minister may now move that the Bill, as amended, be 

passed. 

SHRI SANTOSH KUMAR GANGWAR: I beg to move: 

 “That the Bill, as amended, be passed.” 

HON. SPEAKER: The question is: 

 “That the Bill, as amended, be passed.” 

The motion was adopted. 
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12 20 hrs  

SPECIFIC RELIEF (AMENDMENT) BILL, 2017 
 

HON. SPEAKER: The House will now take up item no. 16 – 

Shri P. P.  Chaudhary. 

 

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE AND 

MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI 

P.P. CHAUDHARY): I beg to move:  

 “That the Bill further to amend the Specific Relief Act, 1963, be 

taken into consideration” 

HON. SPEAKER: The question is: 

“That the Bill further to amend the Specific Relief Act, 1963, be 

taken into consideration.” 

The motion was adopted. 

HON. SPEAKER: The House will now take up clause by clause consideration. 

 The question is: 

“That clause 2 stand part of the Bill.” 

The motion was adopted. 

Clause 2 was added to the Bill. 
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Clause 3                 Substitution of New Section 

        for section 10 

 

HON. SPEAKER: Shri  N. K. Premachandran, are you moving amendment 

 No. 4? 

SHRI N.K. PREMACHANDRAN : Madam, I am moving the amendment.  

I beg to move: 

 Page 1, line 14, –- 

  for  “subject to the provisions contained” 

substitute “with respect to the subjects not specifically      

covered”.    (4) 

 

HON. SPEAKER: I shall now put amendment No. 4 to clause 3 moved by Shri 

N. K. Premachandran to the Vote of the House. 

                        The amendment was put and negatived. 

HON. SPEAKER: The question is: 

“That clause 3 stand part of the Bill.” 

The motion was adopted. 

Clause 3 was added to the Bill. 
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Clause 4                 Amendment of Section 11 

 

HON. SPEAKER: Shri  N. K. Premachandran, are you moving amendment 

No.5? 

SHRI N.K. PREMACHANDRAN :  I beg to move: 

Page 2, line 2, --- 

 after “contract shall” 

 insert “, in the discretion of the Court”.  (5) 

 

HON. SPEAKER: I shall now put amendment No. 5 to clause 4 moved by Shri 

N. K. Premachandran to the Vote of the House. 

                  The amendment was put and negatived. 

HON. SPEAKER: The question is: 

“That clause 4 stand part of the Bill.” 

           The motion was adopted. 

                     Clause 4 was added to the Bill. 
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Clause 5              Substitution of New Sections 

for section 14 

 

HON. SPEAKER: Shri  Premachandran, are you moving amendment No. 6 to 

clause 5? 

SHRI N.K. PREMACHANDRAN  : Madam, I am moving the amendment. I beg 

to move: 

Page 2, omit lines 5 to 13.   (6) 

HON. SPEAKER: I shall now put amendment No. 6 to clause 5 moved by Shri 

N. K. Premachandran to the Vote of the House. 

The amendment was put and negatived. 

HON. SPEAKER: The question is: 

“That clause 5 stand part of the Bill.” 

The motion was adopted. 

Clause 5 was added to the Bill. 

Clause 6 was added to the Bill. 
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 Clause 7                    Amendment of Section 16 

HON. SPEAKER: Shri Premachandran, are you moving amendment No. 7 to 

clause 7? 

SHRI N.K. PREMACHANDRAN  : Madam, I beg to move: 

Page 2, line 44,--- 

 omit  “must”.     (7) 

HON. SPEAKER: I shall now put amendment No. 7 to clause 7 moved by Shri 

N. K. Premachandran to the Vote of the House. 

The amendment was put and negatived. 

HON. SPEAKER: The question is: 

“That clause 7 stand part of the Bill.” 

The motion was adopted. 

Clause 7 was added to the Bill. 

Clause 8 was added to the Bill. 

 

Clause 9              Amendment of Sub-heading  
       under chapter II 

HON. SPEAKER: Shri N. K. Premachandran, are you moving amendment 

No.8 to clause 9? 

SHRI N.K. PREMACHANDRAN  : Madam, I beg to move: 

Page 3, line 7,--- 

 before “Substituted performance of the contracts, etc.” 

 insert   “Discretionary powers of the Court and”. (8) 
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HON. SPEAKER: I shall now put amendment No. 8 to clause 9 moved by Shri 

N. K. Premachandran to the Vote of the House. 

The amendment was put and negatived. 

HON. SPEAKER: The question is: 

“That clause 9 stand part of the Bill.” 

The motion was adopted. 

Clause 9 was added to the Bill. 

 

 

Clause 10         Substitution of New Sections  
for section 20 

 

HON. SPEAKER: Shri N. K. Premachandran, are you moving amendment Nos. 

9 to 14 to clause 10? 

SHRI N.K. PREMACHANDRAN  : Madam, I beg to move: 

Page 3, for lines 14 and 15,--- 

 substitute “court of law”.   (9) 

Page 3, line 20,--- 

 for “by a third party or by his own agency” 

 substitute “through court of law”.  (10) 

Page 3, line 23,--- 

 for “third party or by his own agency” 



15.03.2018               71 

 
 substitute “court of law and the court of law has  

  awarded the cost”.  (11) 

Page 3, omit lines 24 to 27.      (12) 

 Page 3, line 30,--- 

  after  “granted by a court” 

  insert “against the Central Government or a State  

   Government”.                  (13) 

Page 3, line 31,--- 

  after  “infrastructure project” 

insert “directly implemented by the Central Government or a 

State Government without private participation”.

                            (14) 

 

HON. SPEAKER: I shall now put amendment Nos. 9 to 14 to clause 10 moved 

by Shri N. K. Premachandran to the Vote of the House. 

The amendment was put and negatived. 

HON. SPEAKER: The question is: 

“That clause 10 stand part of the Bill.” 

The motion was adopted. 

Clause 10 was added to the Bill. 

Clauses 11 to 14 were added to the Bill. 
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Clause 1                     Short title and commencement 

 

HON. SPEAKER : Hon. Minister may now move amendment No. 2.  

Amendment made:  

Page 1, line 3,---  

 for “2017”. 

 substitute “2018”.     (2) 

 

(SHRI P. P. CHAUDHARY) 

HON. SPEAKER: Shri N. K. Premachandran, are you moving amendment 

No.3 to clause 1? 

SHRI N.K. PREMACHANDRAN  : Madam, I beg to move: 

Page 1, for lines 5 to 7, substitute--- 

 “in the Official Gazette, appoint”.  (3) 

 

HON. SPEAKER: I shall now put amendment No. 3 to clause 1 moved by Shri 

N. K. Premachandran to the Vote of the House. 

The amendment was put and negatived. 

HON. SPEAKER: The question is: 

“That clause 1, as amended, stand part of the Bill.” 

The motion was adopted. 

Clause 1, as amended, was added to the Bill. 
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Enacting Formula 

Amendment Made: 

 Page 1, line 1,-- 

  for  “Sixty-eighth” 

  substitute “Sixty-ninth”         (1) 

(Shri Ravi Shankar Prasad) 

 

HON. SPEAKER: The question is: 

“That the Enacting Formula, as amended, stand part of the Bill.” 

The motion was adopted. 

The Enacting Formula, as amended, was added to the Bill. 

The Long Title was added to the Bill. 

 

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF ELECTRONICS 

AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR PRASAD) : 

Madam Speaker, I beg to move: 

“That the Bill, as amended, be passed.” 

HON. SPEAKER: The question is: 

“That the Bill, as amended, be passed.” 

The motion was adopted. 
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HON. SPEAKER: The House stands adjourned to meet again on Friday, the 

16th March, 2018, at 11 a.m.  

 

12 27 hrs  

The Lok Sabha then adjourned till Eleven of the Clock 
on Friday, March 16, 2018/Phalguna 25, 1939 (Saka). 

 

___________ 
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